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SYNOPSIS

The applicant is a social worker who is working for protection of
environment in this regard your applicant has received an information
from the esteemed Bengali daily newspaper about land collapse in the
Eastern Coal Field Area, as a sensitive man your applicant reached to
the spot and found the condition of houses is very bad and fatal
condition, your applicant received an information from the local persons

that random illegal mining is taking place in this area as a result

villages is severely affected.

Hence this application.

Name-PARAMITA PAL

Area-City Civr Cropy
YU Lot Caloutts
€g. No.-5 3200 i3

O Dateo.’Exp.-liACE.zoﬂ
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LIST OF DATES

DATE PARTICULARS

11.03.2024 : Your petitioner has filed a RTI Application for
information from the respondent No.1 about the
necessary information.

21.03.2024 : Applicant has filed an application for
information to the first appellate authority but
the appellate authority has not sent any reply.

28.06.2024 | An application under right to information act to
the Joint Chief Controller of Explosive East
Circle.

02.05.2024 : | The respondent No.3 has not been given any

positive reply to your applicant by memo No.PG/
LD/ 03/2024.

27.06.2024 : | Petitioner received an information of RTI
application vide memo No0.374/JM/2024 which
has forwarded to the respondent No.4 for
necessary information.

Hame. PARANITA pay
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DISTRICT : PASCHIM BARDHAMAN
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3R FLOOR, NEW TOWN

O.A. No. of 2024;

-And-
In the matter of:
An application under Section 14,
18(2)(e) of the National Green
Tribunal Act, 2010 and Rule 8 of
the National Green Tribunal
(Practice and Procedure) Rule,
2011;

-And-
In the matter of:
Subrata Mallick S/o-Late Dulal
Chandra Mallick, Religion-Hindu

Quarter No. RIII/81 Bidhannagar

Housing Colony Durgapur PS-New
—

Name-PARAMITA PAL

Area-City G "t Caivutla Township

aman Pin-
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713206. Phone No.7797545055,
Email ID: msubrata939@gmail.com
... Applicant

-Versus-

Eastern Coalfields Limited & Ors.

... Respondents

DETAILS OF THE APPLICATION :

1. PARTICULARS OF THE APPLICANT:
Subrata Mallick S/o-Late Dulal Chandra Mallick, Religion-Hindu
Quarter No. RIII/81 Bidhannagar Housing Colony Durgapur PS-
New Township P.O.-ABL Township Dist.-Paschim Bardhaman

Pin-713206. Phone No.7797545055, Email ID:

msubrata939@gmail.com.

2 PARTICULARS OF THE RESPONDENTS:

1. Eastern Coalfields Limited service through the Chairman
cum Managing director, Sanctoria, Post Office — Dishargarh,
District — Paschim Bardhaman, PIN - 713333, Email ID:

cmd.ecl.cil@coalindia.in, Phone No.0341-2520052-33.

Paschim Bardhaman,

e The District Magistrate of
—_—

office of the District Magi

Building, Kanyapur, Po?
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Opposite DAV Public School, PIN - 713305, Email ID:

dmpaschimbardhaman@gmail.com, Phone No. 0341-2254545.

3. The Chairman, West Bengal Pollution Control Board

Paribesh Bhawan, 10A, Block-LA, Sector-III Bidhannagar,
P mn, GbPCh - D@ Lamglo—s §v- i1
Kolkata-700106, Email- mﬁrguhpch_“ dbangla gav in, Phone

No.1800-0345 3390.

4. The Joint Chief Controller of Explosives, East Circle,

Kolkata, Petroleum and Explosives Safety Organisation, 8,

Esplanade East, Kolkata — 700069. Phone No. 033 2243 9322,
Email ID: jtccekolkata@explosives.gov.in

5. The Additional District Magistrate, DL&LRO, Paschim Bardhaman,

office of the District Magistrate, ADDA Administrative Building, Kanyapur,

Post Office — Ramkrishna Mission, Opposite DAV Public 'School, PIN -
713305. Email ID: dlropaschimbardhaman@gmail.com, Phone No.

0341-2254545.

6. The Deputy Commissioner of Police (HQ) & SPIOQ, Asansol
Durgapur Police Commissionerate, Evelyn Lodge, Kumarpur, GT

Rd, west, Asansol, PIN - 713304, West Bengal, Phone No.0341
225 7962, Email ID: dcphqadpc@gmail.com.

7. The Deputy director General of Mine and Safety Eastern
Zone, having office at Sitarampur, Post Office Sitarampur,
District - Paschim Bardhaman, PIN - 713359, Email

ID:ezl.dgms@gmail.com Phone No.2510710.
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PARTICULARS OF THE ORDER ACTION AGAINST WHICH

THIS APPLICATION IS MADE :

The applicant is a social activist who is doing social work for
protection of environment, namely Subrata Mallick, who is a self-
employed person, has received information from the news paper
from esteemed Bengali daily namely Anandabazar, Bartaman,
Eisamay and etc. about land collapsed in the area of

Pandabeswar, Bahula, Domahani, Jamuria and etc. Village area

which is under Eastern Coal Field Limited.

JURISDICTION OF THE TRIBUNAL :

This application relates to causing land collapsed in Eastern Coal
Field Area as a result inhabitant of the locality is suffering. In this
area Eastern Coal Field Limited has neglected to fulfill the

prescribed norms about mining. In such situation local person

losing their dwelling house and their property.

FACTS OF THE CASE:

bist—who is working for

SO

That thc applicant is a soci%

NO T4

environment protection.
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5.2 Your applicant state that Raniganj Coalfield covers an area of
443.50 km?2 (171.24 sq mi) and has total coal reserves of 49.17
billion tonnes, spread across Indian states of West Bengal and
Jharkhand.. That makes it the second largest coalfield in the
country (in terms of reserves. Coal was needed initially by the
British Rulers to forge guns in order to rule India and
indiscriminate coal extraction continued in Bengal starting as
back as 1774. About 200 years prior to nationalization of
coalmines, barring a few reputed companies, unscientific mining
was carried out under shallow cover, which has resulted in some
areas of Ranigan Coalfield being threatened with subsidence
besides serious environmental hazards such as the occurrence of
coal fires. Such fires burn away the natural non-renewable coal
resources, locally raise the temperature of the area, and emit
polluting gases like oxides of carbon, sulphur and nitrogen.
Raniganj Coalfield, which falls under Eastern Coalfields, is the
birth place of coal mining in the Country. Here coal is produced
from two distinct types of mines; Underground and surface
(opencast) Mining Overall ecological imbalance is high in this
area.. Though the primary concerns at the regional levels is with
the environmental impacts on air, water, forest, biodiversity,

climate and the costs of miti

\Qut above all land

SN
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5.3

5.4

5.5

10

damage and subsidence become the major concern for life and

property of the habitants.

Your applicant states that Raniganj area has high quality of huge
coal reserve. Though coal mining was first started in 1774 in
Asansol area but coal industry in fact started taking shape during

1840 when coal was produced on commercial basis.

Your applicant states that the coal industry faced the most
difficult economic problems in its history from 1927 due to
continuous fall in coal price. Many collieries were closed down
but others in an attempt to survive in the face of steadily falling
prices resorted to expanding outputs through slaughter mining.
Moreover, during World War-Il in 1940's heavy demand of coal
resulted in undue splitting of standing pillars without any

consideration of strength of the remnant pillars/stocks.

Your applicant states that in the old days when the surface was
not densely populated the operators had extracted as much coal
as possible without stowing or supporting. The surface rights

were generally not acquired.
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5.7
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Your applicant states that in course of time when these holdings
were abandoned habitation started growing over the old workings,
initially slowly but subsequently at a rapid pace. Growth of
population took place for various reasons, such as general growth
of population, migration of population from distant villages to
areas adjoining coal mines in search of livelihood and growth of
business and industry in Coal belt. This further accelerated after
nationalization of coal mines in 1973. Large numbers of pot holes
had occurred indicating ground movement. Aging of pillars and
subsequent weathering effects are continuous. These old
workings are now waterlogged. Equilibrium is being maintained
in the old waterlogged workings due to hydrostatic pressure.

Collapses may not be ruled out once water level is lowered down.

Your applicant states that Coal production adversely affect local
environment and some time cause recurring problems .On the
topic of environment, subsidence, will be most relevant due to its
magnitude which have of late captured the minds of general
public, Subsidence can be planned or unplanned. Incase of
planned subsidence prior permission from Director General of

Mines Safety is obtained for extraction of coal by caving along

. g * : \
Planned subsidence is followed % hi%r& %here is\no\surface feature.
ey [ eacn,c, AITA pa
Res 7 Cotan
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Your applicant states that Unplanned subsidence occurs mainly
due to very old abandoned underground workings. As already
said, coal mining in this coalfield started more than 200 years
ago. Upper coal horizons at shallow depths had been worked in
the past, most of which are standing on pillars which are getting
reduced due to ageing, endangering the stability. These old
workings are now mostly waterlogged and in accessible. In most
cases, abandoned mine plans of these old workings are not
available and when available, are not reliable. Dewatering of these
old working by itself may trigger subsidence and may also lead to
fire. Population has grown in an unplanned manner over the coal
bearing areas including over these abandoned shallow workings.
Since the strength of coal pillars in these old workings are getting
reduced due to ageing, there is apprehension about their stability

and consequently of the habitation that has grown.

Your applicant states that earlier the extent of the old working
and their exact present condition are not known It is essential, at
the first instance, to identify and delineate the voids in the water
logged in accessible workings before stabilization of these

workings is undertaken. T tect even a small structure on the
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un- worked. The highly adverse effect of uncontrolled building

Construction over mining areas would be obvious.

Your applicant states that he has received information from the
various esteemed Bengali daily namely Bartaman, Anandabazar,
Eisamay etc. newspaper, as a sensitive man and social activist
your applicant physically visited the area and became sad after
seeing it that the people of the area is inhabiting with a miserable

condition.

Photocopy of the newspaper report are collectively annexed

herewith and marked as Annexure — A.

Your applicant states that on 11.03.2024 your petitioner has filed
a RTI Application for information from the respondent No.1 about
the necessary information, but they did not provide any
information about the quarry but sent a reply of dissatisfaction to

your applicant.

Photocopies of the RTI application and reply are annexed

herewith and collectively marked as Annexure - B.

Scanned with AnyScanner




14

5.12 Your applicant states that he has filed an application for
information to the first appellate authority on 21.03.2024 but the

appellate authority has not sent any reply.

Photocopy of the RTI Application dated 21.03.2024 is

annexed herewith and marked as Annexure — C.

5.13 Your applicant states that he has made representation and file
application to the respondent authorities about the Coal Field
area and its explosive related with quarry but the respondent
authority has not been provide fruitful reply only has sent some

reply which is not effective of your applicant’s application.

Photocopy of the RTI dated 23.05.2024 and reply dated

05.07.2024 are collectively annexed herewith and marked with

the letter — D.

5.14. Your applicant states that he has made an application under
right to information act on 28.06.2024 to the Joint Chief
Controller of Explosive East Circle for necessary information

about use of explosive in the coal field area, but they did not

provide any information about the explosion.

_— t:b
AAOTAS
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Photocopy of the RTI application dated 28.06.2024 is

annexed herewith and marked as Annexure — E.

5.15. Your applicant states that the respondent No.3 has not been
given any positive reply to your applicant by memo No.PG/ LD/
03/2024 on 02.05.2024. They only has forwarded to this matter

to the Additional District Magistrate Paschim Bardhaman for

necessary information and action taken report.

Photocopy of the reply to your applicant by memo No.PG/

LD/ 03/2024 on 02.05.2024 is annexed herewith and marked as

Annexure — F.

5.16. Your applicant states that on 10.07.2024 through email your
petitioner received an information of RTI application vide memo
No.374/JM/2024 dated 27.06.2024 which has forwarded to the
respondent No.4 for necessary information. It is pertinent to
mention here that your applicant previously made representation
to the respondent No.4 for necessary information about the
explosive uses in the coal field area but they did not provide any
information to your applicant. Respondent Police authority has

also forwarded your applicant’s application to the Deputy
st e
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Photocopy of the RTI Reply dated 27.06.2024 is annexed

herewith and marked as Annexure - G.

S5.17. Your applicant states that, due to the greed of some
unscrupulous person the inhabitant of the coal field area is
suffering terribly. The inhabitant of the coal field area every day is
losing their dwelling house. Not only that they also a losing their
way of livelihood when they become landless from their
prolessional business land for using grocery, garment shops,

stationary shops and etc.

5.18. Your applicant states that, in the facts and circumstances, it is
essential to stop the illegal mining here and there without
authorization by the state authorities as well as union, but they
doing their illegal activities by the bless of ground level officials

who directly involved in this illegal activities.

5.19 Your applicant states that the respondent authorities not
conducting any audit about the explosives as a result miscreant

person collecting explosive from the license holder or any other

e

way which is using for ijl ; %'1 the mine area as a result
~3
i
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GROUNDS :

For that the respondent authorities deliberately indulging

the coal mafias who illegally digging mine by their own

way.

For that the coal field authority did not care about filling

the mining area by using sand or soil in the area of mine.

For that the Government Official illegally enwrapped

themselves into the such type of illegal work intentionally.

For that the respondent authorities willfully, intentionally
and deliberately indulging the coal mafias for fulfill their ill

motive.

For that the miscreant person illegally collecting explosives
from the greedy person who supplying the miscreant of the

explosives in the open eye of the administration is

performing just like a spectator.

willfully, intentionally

ssary information to
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your applicant just for not to agitate about this matter in

any forum for the interest of justice.

RELIEF SOUGHT FOR :
The applicants pray for the following reliefs :-

Graciously pleased to direct the Respondent authorities to take

necessary action for fill the digging area of mine by urgently

with necessary steps.

Graciously pleased to direct the Respondent authorities to
submit a report before the Hon’ble Tribunal about the collapse
of the houses in the mine area by which the inhabitant of the

area directly affected and what steps they have taken against

the miscreant persons/mafias.

INTERIM ORDER AS PRAYED FOR :

Pending disposal of this application the applicant prays for an

direction upon the respondent authorities to stop the illegal

minin

Bahula, Dom 1NJgﬁr1\'riag and etc. Village area.
4 N\
A PR
7 ’“‘;’719-,0'

g in the eastern coal field area specifically in Pandabeswar,
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LIMITATION :

Under the provision of the relevant statue this application is
within the period of limitation as your applicant last made

representation on 28.06.2024 and information lastly receipt on

10.07.2024.
CAUSE OF ACTION :

Cause of action arson on 11.03.2024 and subsequently it is still
going on as the respondent authorities neglected to provide any

information your petitioner about the illegal mining is still

continuing.
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VERIFICATION

I, Sri Subrata Mallick S’1‘%«ai»eil.—]Zlima:1;0r__(_‘.l:u'.rn.eﬁ'son of D.C. Mallick, aged

about 48 years, by faith Hi pdu, by occupation-Social Work, residing
at Qtr. No.RIII/81, lr;an/nhgan Hﬁou ing Colony, Durgapur, Post
office-ABL Townshlpg/zfice Statlon sk wnship, District -Paschim
Bardhaman, West B/engal Pin. Code-'?l 208, do hereby verify that the

s R
contents of paragra})hs\{ toh % ayar true to my knowledge and
‘((/,,

ni.l#gal Advice and those made

those made in paragraphs\are leased
in paragraphs to an pr f"er' pl?ftl@né He my respectful submissions

before this Hon’ble Trlbunal aﬁd"’f have not suppressed my materials
facts in this case and do also verify and sign the above verification of

the application at the chamber of the Learned Advocate on Record.

@S.mejt&l“\&l(éd«

Prepared in my Office Signature of the applicant

ﬁ; ,!g,b &Q«w“u{g
Read over and explained

EvOgHLE and verified by me

oot

dvocate

Place : Kolkata

Date : )9/ %/24

To
The Registrar,
National Green Tribun
Eastern Zone Bench,
Kolkata /
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AFFIDAVIT

1, Sri Subrata Mallick, /Addl—Bireetor-Crime;?son of D.C. Mallick, aged

about 48 years, by faith Hindu, by occupation-Social Work, residing at
Qtr. No.RIlI/81, Bidhannagar Housing Colony, Durgapur, Post office-
ABL Township, Police Station new Township, District -Paschim
Bardhaman, West Bengal, Pin Code-713206, do hereby solemnly affirm

and state as follows:-

1. That I am the applicant in the instant application. I am well

acquainted with the facts and circumstances of the casc.j Fam—duly

autherized—by the Alt-India—Ant—Corruption Qrganization (Regd)f to

affirm and swear this affidavit.

2. That the statements made out in the foregoing paragraphs of the
application are true to my knowledge and belief and they are also my

respectful submissions before this Hon'ble Court.

Qgﬂ byate dallsed

Prepared in my Office DEPONENT
: d bv me
B fats 12 0 ldig,tljlf’ .
Advocate ———— '

(bt Baran

w-)&.él{o/vll— ;.&ng“
\a g€ T W 8.
memm";f;“::“ a?c\a: O‘“"‘"’” IG) ¢ ‘GZF&IM[L
(W
ek
™M urt
paRAnce
1o s 0 PRL g 12 JUL 2024

rReo
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To
Honourable Mr. Justice B. Amit Sthalekar
Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “Mati Bose
Dhoser Atanko Taposi Grame” published by Ananda Bazar
Patrika on 11th July, 2024

RESPECTFULLY SHEWETH

I am a law-abiding citizen of India, a Petitioner and 1 wish to attach the
authentic English translation of Bengali news/article titled “Mati Bose Dhoser
Atanko Taposi Grame” published by Ananda Bazar Patrika on 11t July, 2024
as annexure and produce before Your Lordship as evidence in my Petitions:

1. The title of the Bengali news/article is “Mati Bose Dhoser Atanko Taposi
Grame” and it has been published by Ananda Bazar Patrika on 11t July, 2024.

2. Again, the nightmare of landslide is haunting T aposi village. On

Wednesday morning in an area, located 50 meters behind the local primary

school, landslide have taken place. Local resident and an office bearer of Forest

and Land Department of Jamuria Gram Panchayet Jagannath Seth has hold

ECL liable for this. ECL authorities have assured of necessary steps. Local

residents have informed that on the adjacent of villages there is an ECL North
Siharsole open mouth coal mine. Almost a year ago few distance away from this
landslide area pits have emerged because of removal of earth due to landslides.

ECL authorities have not filled up the holes. Repeated landslides have made
situation very scary. Because three years ago 6 kilometres from here beside
Jambad open mouth colliery a woman went ground along with her house and
died due to landslide. People of Taposi village demand ECL immediate steps
from ECL to avoid the repetition of Jambad incident. Headmaster of Primary
school of Taposi Shri Abhay Gorai says students and guardian have been
warned not to go backyards of school. Jagganath Seth allege that coal has been
extracted from underground prior nationalization of coal mine. But the pits,
which have emerged due to such coal extraction, has not been filled with sands
and as a result landslides have taken place. H added that he has made an
appeal to the North Siharsole to take necessary steps to address the issue. ECL
authorities say coal extraction from underground has been completed years
ago. ECL has appealed to the people not to get frightened. Due to incessant rain
soil has become wet and weak and as a result landslides have erupted.

#eee? ERILSI TRANSLATION OF 21ST VFOMUAKY, 2929 ANANDA DAZAR PATIIKA ARTICLE an 12,07 2020
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To
Honourable Mr. Justice B. Amit Sthalekar

Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “Rate Chilo Bhora Pukur Sakal
Hote Rukkho Jomi” published by Ei Samay on 17t February, 2024

RESPECTFULLY SHEWETH

I am a law-abiding citizen of India, a Petitioner and I wish to attach the authentic
English translation of Bengali news/article titled “Rate Chilo Bhora Pukur Sakal Hote
Rukkho Jomi” published by Ei Samay on 17t February, 2024 as annexure and
produce before Your Lordship as evidence in my Petitions:

1. The title of the Bengali news/article is “Rate Chilo Bhora Pukur Sakal Hote
Rukkho Jomi” and it has been published by Ei Samay on 17t February, 2024.

2. It was a water filled pond. Suddenly it became a rough land. Because of
landslides an entire pond filled with fish has gone underground. On Friday
morning this horrific incident has sent shivers in the spine in Andal Police Station’s
Haripur village’s Hattola area. Even on Thursday morning the pond was filled with
water. Since afternoon water level started to drip. Locals have become astonished
to see that that on morning that a pond of many bighas have transformed into a
rough land. Locals claim that not only this pond in and around Hattola water level
of many ponds have started to reduce. They say that due to non-filling of
abandoned coal mines and that too not in a proper manner and excessive
explosions to extract coal vacuum has been created underground and that’s why
these incidents are taking place. ECL authorities have rushed to the spot after

receiving the news of these incidents.

3. Deputy Pradhan of Haripur Gram Panchayat Gopinath Nag say almost after
spending 40 thousand rupees local youths started doing pisciculture in these
ponds. Entire pond alongwith fish have totally disappeared. ECL authorities’
carelessness is leading to these incidents. On one hand they are carrying out blasts
to extract coal from open mouthed coal mines and on the other hand ECL is not
properly filling abandoned coal mines. As a result, landslides are taking place one
after another. There is a Temple located beside the disappeared pond. Locality is
just 100 metres away from the said pond. Seeing a pond vanishing all of sudden
locals are living in fear. One resident of a village Shibu Mondol alleged that
whenever landslide takes ECL fills up abandoned coal mines in a reckless manner
and not solving the problem permanently. As a result, incidents of landslide are

increasing. Water levels of ponds and wells are decreasing.

ﬂ d of action.
y?

”Emyp
ARap
ﬁe.-ru/ A;" =~‘r" 4 ’AL
O .

4, Haripur Colliery’s agent P.K.Jha inspected the
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Honourable Mr. Justice B. Amit Sthalekar
Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “Shukiye Gelo Aar O Ekti Pukur
Atanko” published by Ananda Bazar Patrika on 18t February, 2024

RESPECTFULLY SHEWETH
I am a law-abiding citizen of India, a Petitioner and 1 wish to attach the authentic

English translation of Bengali news/article titled “Shukiye Gelo Aar O Ekti Pukur
Atanko” published by Ananda Bazar Patrika on 18th February, 2024 as annexure
and produce before Your Lordship as evidence in my Petitions:

1. The title of the Bengali news/article is “Shukiye Gelo Aar O Ekti Pukur Atanko”
and it has been published by Ananda Bazar Patrika on 18t February, 2024.

2. Within a span of just 3 days another pond has dried up. Place of incident is
Haripur Panchayat’s Haripur village. As a result, fears have engulfed the area. ECL
authorities have pacified by saying there is no reason to fear. Appropriate measures
will be taken.

3. As per local sources at around 12 PM on Saturday water level of a personally
owned pond named Notun Pukur or New Pond started to reduce. By evening 90
percent water got dried up. Prior to that on Thursday dawn almost 400 metres {rom
this area a public pond named Gosaitala pond started to dry. By Friday morning 90
percent got dried up. Fish disappeared. Locals say that few months ago on the
empty lands located adjacent to Haripur village’s Madhyamik Shiksha Kendra big
holes appeared due to landslides.

4. Owner of Notun Pukur Niranjan Pal and Gurupada Pal informs that in this area
ECL has mined coals from underground. They allege that dangers are emerging
because of ECL’s non filing of empty spaces with sands. They say that if after this
any uncanny incident takes place ECL will be liable for that. If needed they will
organize a movement for compensation. Deputy Pradhan of Haripur Gram
Panchayat informs that they appeal to ECL that Haripur village be declared a
landslide prone area and then quick rehabilitation be done. Otherwise, localities
will face danger. There is every possibility of casualties taking place like Jambad
due to going down of houses. ECL cannot evade their liability in case any disaster
happens.

5. As per ECL sources in Haripur area beneath the underground coal mine fire
accident took place and due to this the coal, mine has been closed down. ECL’s
Director (Technical) Niladri Roy says the areas where landslides are taking place
long before nationalization of coal their private owners of coal mines extracted coals
from underground. Because of this may be due to breaking of coal pillar or due to
emergence of cracks on upper surface water is gushing underground which is
presumed. Enquiry is going on. Technologically filling up of holes will be done.
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To
Honourable Mr. Justice B. Amit Sthalekar
Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “Khani Anchale Abar Dhas Barite
Fatal” published by Bartaman on 22nd February, 2024

RESPECTFULLY SHEWETH
I am a law-abiding citizen of India, a Petitioner and I wish to attach the authentic
English translation of Bengali news/article titled “Khani Anchale Abar Dhas Barite Fatal
published by Bartaman on 22nd February, 2024 as annexure and produce
before Your Lordship as evidence in my Petitions:
1. The title of the Bengali news/article is “Khani Anchale Abar Dhas Barite Fatal”
and it has been published by Bartaman on 22nd February, 2024,
2. ADDA agitates, Bansogopal Chowdhury writes to PM Modi.
3. CM Mamata Banerjee by comparing Asansol’s coal mine areas with Joshimath
expressed fear that deaths may occur due to landslides. This fear newly instigates
Bahula, Haripur, Barabani’s Domhani, Jamuria’s Indrabhoomi and Anandanagar.
People are scared of landslides. Cracks are emerging in houses. Scratches are seen
in walls of schools. Anxiety is the order of the day. On the other hand, ponds after
ponds are getting dried. Whereas rehabilitation scheme in ECL areas is still in cold
storage. ECL is maintaining silence. Locals are alleging this.
4. Lok Sabha elections are forthcoming. Landslides have become poll issue.
Political debates are at its peak. ADDA Chairman Tapas Bandopadhyay has aimed
his cannon at ECL. On the other hand, General Secretary of CITU’s Paschim
Bardhaman District Unit Bansogopal Chowdhury has written to PM Modi. He has
hold Government of West Bengal responsible for non-rehabilitation. However,
Mamata Banerjee has alleged that since last 10 years we are fighting against
Government of India. The amount of money that was required to be send by them
has not been given till date. On Wednesday Tapas Banerjee echoed the CM and
said that there are two types of rehabilitation. Those who have no land or houses
they are non-legal title holder. Those who have houses and or lands they are legal
title holder. ECL is not taking any adequate steps to rehabilitate the legal title
holder. As a result, it is becoming impossible to relocate others by giving them flats.
Because of lackadaisical approach of ECL in rehabilitating people relocation of
people from landslide prone areas have become impossible. _
5. About two decades ago on the kind intervention of Honourable Supreme Court of
India rehabilitation in Raniganj area started in full swing. As per the directives of
Supreme Court funds for rehabilitation must be provided by ECL. Sup e Ccurt
bestowed upon ADDA the task of implementing the rehabilfad 3
shows that 30 thousand people of 126 landslide prone g¥gas
Among them 6 thousand are legal title holders. As pg rule: \
scheme legal title holders will get money for house, /deys Q,p_;tﬁ“hfgi;w jpality. ix
Nonlegal title holders will get flats. Even though ﬁ’ql_;’ ﬁxt@hﬁn,w kA has fheen
started on this directive ECL has not cleared the dues<of 16g4dl, title’ holdérg.

s

i ﬁ.’g', .
i is 1 0 | g t in
claims that this is the root cause of all problems.’ akas Babu“dddeg
L /\Q}.,/
\:\\'\\ |2 = -' e "'.;i
AN R0 e
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landslide prone areas both legal and nonlegal title holders reside. In that case if
non legal title holders are relocated legal title holders will face problems. ADDA has
nothing to do with regard to their rehabilitation. Although from one of the sources
of ECL it has been known that primarily out of the sanctioned 2 thousand 661
Crores for rehabilitation 880 crores of rupees has been allotted to ADDA. Once
ADDA gives utilization certificate money will again be given.

6. However, this type of dwell goes over the head of local inhabitants. They are
clueless because of the fear of landslides. Recently landslides have taken place in a
school at Haripur. A large pond has got dried due to landslide in Haripur’s Hattola.
On Tuesday in Andal Police Station’s Bahula’s Badyakar colony big landslide have
taken place. Here ponds have dried up. A school has been relocated from
Domhani’s Faridpur area. General Secretary of CITU’s Paschim Bardhaman
District Unit Bansogopal Chowdhury said that Government of West Bengal is not
sincere with regard to rehabilitation. He has personally written to the Prime
Minister and protested against Government of West Bengal. BJP leader Jitendra

/Ts,wan_sald ADDA and State of West Bengal’s Department of Housing on giving the

\ t’iﬁzatl.pnkerhﬁcate to ECL again ECL will sanction money.
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To
Honourable Mr. Justice B. Amit Sthalekar

Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news /article titled “Shukiye Gelo Pukur Udhao
Mach” published by Ananda Bazar Patrika on 17th February, 2024

RESPECTFULLY SHEWETH

I am a law-abiding citizen of India, a Petitioner and I wish to attach the authentic
English translation of Bengali news/article titled “Shukiye Gelo Pukur Udhao Mach”
published by Bartaman on 17th Yebruary, 2024 as annexure and produce before
Your Lordship as evidence in my Petitions:

1. The title of the Bengali news/article is “Shukiye Gelo Pukur Udhao Mach” and it
has been published by Ananda Bazar Patrika on 17®February, 2024.

2. Within 24 hours water of a pond got dried up. Fish vanished. Incident happened
at Pandaveswar’s Haripur arca. Local residents have held ECL responsible for this.
Scared residents have demanded rchabilitation.

3. Local sources say water of Gosaitala pond started to dry on Thursady at around

4 AM. On Friday morning it has been observed that almost 90 ‘percent water has

dried. Local residents namely Saroj Nandi, Sandip Kundu say that this public pond

admeasure more than 15 bighas. In this area ECL has mined coal from
underground. They allege that after extracling coal ECL is filling the underground
as per law. As a result of this locality has become a dangerous place to live in. They
say few days ago in a ncarby Haripur Mahyamik Sikshakendra’s adjacent empty
lands have been filled with cracks. Again, due to drying up of pond fear has gripped
the area.

4. Local resident Sadhan Sutradhar says he practices pisciculture on the leased
pond. During rainy season he threw bait on the pond. On Saraswati Pooja he could
not catch fish due to excess water. Sadhan says when water level will decrease a bit
he will catch which has been his business plan. His plan has shattered. Shockingly
fish have also got disappeared along with water. Local resident and Haripur Gram
Panchayat’s Deputy Pradhan Gopinath Nag says that agent of ECL’s 10 number
Colliery Pankaj Kumar Jha and BDO Pandaveswar Brishti Hajia have inspected the
area. Demand for declaring Haripur village a landslide prone area and
rehabilitation has been made before ECL and other related State authorities. ECL
authorities have said that after scrutinizing the malter appropriate action will be
talﬁe./?l’;: = “*\ :
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Honourable Mr. Justice B. Amit Sthalekar

Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “CFd & IR, Wit
T Vﬁa‘[ﬂﬂﬁ” published by Anandabazar Patrika on 21st February, 2024

RESPECTFULLY SHEWETH

I am a law-abiding citizen of India, a Petitioner and I wish to attach the
authentic English translation of Bengali news/article titled “C&q &3 IR,
w3 G W” published by Anandabazar Patrika on 21st February,
2024 as annexure and produce before Your Lordship as evidence in my
Petitions:

1. Landslide again in Bhula, Paschim Bardhaman, demands made for
rehabilitation

2. Because of landslide big pits have emerged in almost 150 square foot area
of Andal’s Bahula Gram Panchayat’s Bahula Village.

3. This incident has again constrained people of the village to make
demands for rehabilitation.

4. As per local sources beside the roads of Bahula village’s Badyakarpara
there are empty spaces and in these empty spaces big holes admeasuring 10
feet width, 15 feet long and 10 feet have emerged.

5. On getting news about landslides ECL authorities of Kenda and
Shankarpur area have rushed to the spot. Authorities of Kenda area have
said that where landslides have taken there existed before openmouthed
coal mines. After extracting coal, they were filled up. Investigation is going
on whether due to land becoming weak holes have emerged or due to cracks
on surface dangerous holes have been formed.

6. Holes are getting filled. They are considering the rehabilitation of local

inhabitants. As per locals eight months ago water of an abandoned coal

mine went underground. This incident has led to the formation of holes on
the front portion of the house of local resident named Benu Badyakar. Few
months back a resident of Bahula v111age s Mondolpara Sujit Mondol’s fish of
his pond went underground alopg- _water of abandoned coal mine. The
Deputy Pradhan of Bahula, Anchdy adur Singh says about two
kilometers away from Bajy Al pur village same incident is
happening. Few years a{go) o™ ’v‘-‘?u \ d located beside Haripur
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Madhyamik Sikshakendra holes formed. Few years ago, one woman died
because of landslides in Jambad openmouthed coal mine area.

7. Three thousand residents of Bahula village are demanding rehabilitation
for a long time. Local MLA Narendranath Chakraborty have requested ECL
to fulfil the demands of rehabilitation. Locals claim that because of
landslides water of wells are getting dried up. Everyday they assemble in
Panchayat’s office demanding water supply. Local resident cum CITU leader
Manbendra Chattopadhyay has alleged ECL authorities, in their target to
extract extra amount of coal unlawfully causing explosions. As a result,
underground coal pillar, barricade are getting broken and landslides taking
place. He said that he has appealed to ECL to take appropriate action to
address the issue. He added that arrangements for quick rehabilitation is
the need of the hour.

8. Secretary of CITU’s Paschim Bardhaman District Unit Bansogopal
Chowdhury has alleged that Government of West Bengal has
misappropriated the funds sent by Centre for rehabilitation. He has written
to the Prime Minister seeking investigation. He added that because of
landslides localities are almost on the verge of extinction.

9. TMC party affiliated KKSSC trade union’s General Secretary plus TMC
MLA Hareram Singh has said that Government of West Bengal has utilized
the funds sent by Government of India for rehabilitation and more than fifty
percent rehabilitation work has been completed. He claimed that in
Jamurlas Bijoynagar 156 people have been given rehabilitation and he is
' bilitation of Bahula’s people for long.
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To
Honourable Mr. Justice B. Amit Sthalekar

Judicial Member, Eastern Zone Bench, Kolkata

RE: English translation of Bengali news/article titled “Andale Porityakto Koylakhonir
Jolashoy Theke Chhatrer Deho Uddhar Ghire Chanchollo” published by Bartaman on
25/07/2024

RESPECTFULLY SHEWETH

We, the law-abiding people of Paschim Bardhaman, wish to attach the authentic English
translation of Bengali news/article titled “Andale Porityakto Koylakhonir Jolashoy Theke
Chhatrer Deho Uddhar Ghire Chanchollo” published by Bartamanon 25% July, 2024 as

annexure and produce before Your Lordship as evidence inPetitions through various

Petitioners:

1. The title of the Bengali news/article is “Andale Porityakto Koylakhonir Jolashoy Theke
Chhatrer Deho Uddhar Ghire Chanchollo” and it has been published by Bartaman on 25%

July, 2024,

2. The dead body of a ninth standard student, named Ritesh Mondol, has finally been
recovered from a waterbody of an abandoned coal mine of Andal on Wednesday. He was
missing for two days. He was a resident of Madanpur area. He was 15 years old. He was a
student of Baktanagar High School. Police Personnel from Andal and Raniganj Police
Station have reached the spot. Police, with the help of locals, have recovered the dead body
and have sent for post mortem to Asansol District Hospital. For interrogation Police have
detained two friends of the deceased Ritesh Mondol. It has become known from deceased’s
family and Police sources that Ritesh went to school on Monday riding his bicycle. After
that he never returned home. His family members searched nook and corner of the local
area for him. On that night his friend Monu Malakar and two returned the mobile of Ritesh
at his house. Parents of Ritesh wanted to know their son’s whercabouts rom thom. His

friends told them that they went to the waterbody of the abandoned coal mine for a bath
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and bathed there. Ritesh put on charge his mobile phone in one person’s house. Family of
Ritesh then filed a missing diary at Andal Police Station. Whereas on that day local
residents saw the dead body of Ritesh floating on the water body of abandoned coal mine
Jocated at Babuisol. His family members came there and identified his dead body. Father ol
the deceased Srikanto Mondol said that his son was afraid of taking bath in water bodies
and Ritesh’s two friends actually know the reality. Primarily Police is presuming that three
friends went to the waterbody for taking bath. Ritesh got drowned since he did not know
swimming. Out of fear his two friends concealed the fact. ACP (Andal) Shri Pintu Saha said
Ritesh along with his two friends took bath on the waterbody of abandoned coal mine. He
imarily assumes that due to some accident Ritesh died. Anyway, interrogation is taking

pr
place and for that his two friends have been detained. Investigation is going orn.

Thanking you
Yours sincerely

People of Paschim Bardhaman
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To

The Centrai Public Information Officer

EASTERN COALFIELDS LIMITED,

Sanctoria, Post: Dishergarh, Dist.: West Bardhaman
W.B., PIN - 713 333 )

Tel: 0341-2520052-53, 2520414 Fax: 0341-2523574
Gram: EASTCOAL

RE: Request for Information under Section 8(1) of the Right to Information Act,
2005

Sir/Madam,

| am a law-abiding citizen of India and | wish to seek the following information in
larger public interests:

1 A. On what grounds Gosaitala pond, located in Haripur village of ECL’s
Pandaveswar Area, has not been filled up with sands/clay, after coal mining, till date
by ECL and its agent? Kindly provide me a certified copy of the record containing the
reasons.

B. On what grounds all the abandoned coliieries of ECL have not been filled up with
sands/clay till date? Kindly provide me a certified copy of the record containing the
reasons.

C. On what grounds ECL have not marked the landslide prone areas and have not
filed up those areas with sands till date. Kindly provide me a certified copy of the
record containing the reasons.

D. What steps have been taken by ECL t0 rehabilitate the people of collieries who
are suffering due to landslides and water scarcities taking place, due to drying up of
ponds and wells owing to blasting carried out for coal mining by ECL? Kindly provide
me a certified copy of the report.

E. Total amount of compensation provided to the inhabitants of collieries whose
pisciculture business have been destroyed because of drying up of ponds, because
of blasting carried out for coal mining by ECL, till date. Kindly provide me a certified
copy of the record along with the certified sheques/NEFT issued/done.

are getting reduced due to
rried out by ECL to extract
problem? Kindly provide

the non-filling up of abandoned co/' mi
coal. What steps have been takay%@
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G. What steps have been taken by ECL to protect the Temples located in collieries
from getting destroyed due 10 blasting? Kindly provide me a certified copy of the

report.
H. On what grounds no alternate environment friendly measure has been adopted by

ECL, in place of blasting, for extracting coals? Kindly provide me a certified copy of
the record containing the reasons.

» A. One of the Director of ECL have said before the press and media that before
the nationalisation of Coalfields private owners have extracted coals from mines in
landslide prone areas and as a resullt big holes have been craated from where water
is entering. Is his statement true? If yes then on what grounds ECL is also extracting
coals from the same landslide prone areas without marking the areas and or without
solving the landslide problems by using latest technologies? Kindly provide me &
certified copy of the record containing reasons.

B. If yes then on what grounds those gaps/holes have not been filled up
Kindly provide me a certified copy of the record containing reasons.

C. Have ECL been able to determine/detect the faults of the coal mining lands? If
yes then what steps have been taken by ECL to address the issue? Kindly provide
me a certified copy of the report.

D. Has ECL and its agent taken any preventive measure to safeguard lives and
properties till date before carrying out blasts? If yes then kindly provide me a certified
copy of the report.

E. Has any assumption been made by ECL and its agent with regard to the loss,
especially of lives, Temples, lands, ponds, fish and other properties, that takes place
due to the blasts? If yes then kindly provide me a certified copy of the report.

yet by ECL?

3. My unpretentious questions do not violate Section 8 of the RTI Act, 2005. |
have paid the requisite RTI fee of Rs 10 via IPO. | shall be indebted to you if you
kindly provide me the requisite information at the earliest.

Thanking you

Yours sincerely

Page2o0f2

Scanned with AnyScanner

Qe RT3 2 el LGB




faf HNe f Mob no : 7737545055
/iin fm lvjﬂuf%@ ”36 -~ Emaii: msubratad39@ gmail.com

o Home address : R/ 11/ 81, Bidhan Nagar
housing cnlony, Durgapur . Dist Paschim
Bardhaman Pin : 713206

w By o o .
R g ;./:@V@l;/ @ b RAL
Social Activist

R er) >y o W03 (2F.

To
The Central Public information Officer

EASTERN COALFIELDS LIMITED,
Sanctoria, Post: Dishergarh, Dist.: West Bardhaman

W.B., PIN - 713 333
Tel: 0341-2520052-53, 2520414 Fax: 0341-2523574

Gram: EASTCOAL

RE: Request for Information under Section 6(1) of the Right to Information Act,
2005

Sir/Madam,
| am a law-abiding citizen of India and | wish to seek the follo

public interests with regard to the below mentioned ECL areas which are

wing information in

larger

prone to landslides:
1 Areas: Bahula, Domahani of Barabani, Jamuria’s Indrabhumi and Jamuria's

Anandanagar.

5 A. On what grounds ponds located in afore said areas, has not been filled up with
sands/clay, after coal mining, till date by ECL and its agent? Kindly provide me a
certified copy of the record containing the reasons.

B. On what grounds all the abandoned collieries of ECL have not been fil
sands/clay till date? Kindly provide me a certified copy of the record containing the
reasons.

C. On what grounds ECL have not marked the afore said areas as landslide prone
areas and have not filled up those areas with sands till date. Kindly provide me a
certified copy of the record containing the reasons.

D. What steps have been taken by ECL to rehabilitate the people of afore said
collieries who are suffering due to landslides and water scarcities taking place, due
to drying up of ponds and wells owing 1o blasting carried out for coal mining by ECL?
Kindly provide me a certified copy of the report.

E Total amount of compensation provided to the inhabitants of afore said collieries

whose pisciculture business have been destroyed because of drying up of ponds,
P indly provide me a

led up with

issued/done.
F. As per the villagers’ water level of all pond

the non-filling up of abandoned coal mines an

iNAT. N ced due to
{J -E{}L to extract
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coal. What steps have been taken by ECL to mitigate this problem? Kindly provide

me a certified copy of the report.
G. What steps have been taken by ECL to protect the Temples located in the afore

said collieries from getting destroyed due to blasting? Kindly provide me a certified

copy of the report.
H. On what grounds no alternate environment friendly measure has been adopted by
ECL, in place of blasting, for extracting coals? Kindly provide me a certified copy of

the record containing the reasons.

3. A. One of the Director of ECL have said before the press and media that before
the nationalisation of Coalfields private owners have extracted coals from mines in
landslide prone areas and as a result big holes have been created from where water

is entering. Is his statement true? If yes then on what grounds ECL I8 also extracting
coals from the afore said landslide prone areas without marking the areas and or
without salving the landslide problems by using latest technologies? Kindly provide
me a certified copy of the record containing reasons.

B. If yes then on what grounds those gaps/holes have not been filled up yet by ECL?
Kindly provide me a certified copy of the record containing reasons. '

C. Have ECL been able to determine/detect the faults of the coal mining lands? If
yes then what steps have been taken by ECL to address the issue? Kindly provide
me a certified copy of the report.

D. Has ECL and its agent taken any preventive measure to safeguard lives and
properties till date before carrying out blasts? If yes then kindly provide me a certified
copy of the report.

E. Has any assumption been made by ECL and its agent with regard to the loss,
especially of lives, Temples, lands, ponds, fish and other properties, that takes place

due to the blasts? If yes then kindly provide me a certified copy of the report.

4. My unpretentious questions do not violate Section 8 of the RTI Act, 2005. |
have paid the requisite RTI fee of Rs. 10 via IPO. 1 shall be indebted to you if you

kindly provide me the requisite information at the earliest.

-
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Ref.No ECL/HG/RTI/ID-618/23-24 G Sn § Dasgpta. GM (PEEYFAA
Date: 15.04.2024 Appellae Antiorty under RTT Act 2008,
EC L., Office of the CMD, 8anctom
To, P.O. Dishergarh. DU Durdwan (W.1)
Sti Subrats Mallick, Pin.713 333,
Add-R/11L/81, Bidhan Nagar,
Housing Colony.,
Durgspur,
Dist-Paschim Bardhaman,,
West Bengal-713 206,
Sub; Application wader RO Act-2005
Dear Sir,
This hos reference to your ri application dated 11.03.2024 received at this oftice on
14.03.2024
The matter was forwarded to the GM(Safety) department, BCL HQ and response received
in this regard is enclosed herewith.(Copy enciased).
With this, vour aforesaid rti gpplication is disposed of from this level However, if vou
are not satisfied with the reply, you may prefer 1% appeal (o the First Appallate Authority (FAN)
whose details are given above, within 30 (Thrty) days {rom recept of thas Jetter.
Sincerely
Enclo:-As stated(02 pages).
W ‘7 (& 02 Q»C’?.J‘i -
(.M. Sadhukhan) K
Chief Manager(PY/CPIO,
Fastern Coelfields Limited
Emsii; eelni@email.com
O™
997
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(A Subsidiary of Coal india Limzed)

Office of the k_i airman-cum-Managing Diyector,
Sanetora, PO - Dishergarh, Ot - Pascium Burdwan (W.BJ,

Pin - 713332
Address of 1™ Appellate Authority
Ref. No. ECL/HQ/RTI/ID-619/23-24/ | 35 T~ Sri 5. Dasgupta, GMP/EEMFAA
Date: 18.03.2024 Appellaie Authorriy under RTI Act 2005
ECL. Office of the CMD, Sanctoria
PO, Dishergarh, Dt Paschim Burdwan (W B}
Pin-713 333.

i BGh. FOS'

To
Sri Subrata Mallick,
Add:-R/IlI/781, Bidhan Nagar, Housing Colony,

iw Durgapur,
e Dist-Paschim Bardhaman,

Pin-713 206.
Sub: Application under RTI Act 2003.

Dear Sir,

i This has reference to your RT! application dated 11.03.2024 received in this office
: on 14.03.2024 seeking information under Right to Information Act-2005.

-~ m However, on examination of your application it is revealed that your aforesaid
‘RTI request’ is related to Pandaveswar Area and you have submitted the same in the
office of the undersigned instead of at the office of the Ch. Manager (Personnel)/CPIO of

the concerned Area {.e. Pandaveswar Area.

As Head Quarter of ECL is not the custodian of the information as sought, your
aforesaid application is hereby forwarded to the Ch.Manager (Personnel)/CPIO of
Pandaveswar Area and you are requested to get In touch with the Ch.manager
(Personnel)}/CPIO, Pandaveswar Area, PO. - Pandaveswar, Dist. - Burdwan (W.B), Pin -

, 713346 for desired information.
m Your above RTI request is hereby disposed of from this levet.

Sincerely,

—mbll),

'
(M. M.Sadhukhan)

Chief Manager(P)/CPIC
Eastern Coatiields Limited{HQ)

- Copy forwarded to the Ch. Manager (Pers.)/CPIO. Pandaveswar Area. with a reauest
to deal the matter under provision of the RTl Act 2005 and reply directly to the
applicant from his level with a copy to this office please.(Copy enclosed U2 pages).
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To
1. The Chairman cum Managing Director

Eastern Coalfields Limited
Sanctoria, Post: Dishergarh, Dist.; West Bardhaman

W.B., PIN - 713 333
Tel: 0341-2520052-53, 2520414 Fax: 0341-2523574

Gram: East Coal

District Magistrate of Paschim Bardhhaman
Office of the District Magistrate

ADDA Administrative Building

Kanyapur

P.0.: Ramkrishna Mission

Opposite DAV Public School

Pincode: 7133305

3. The Secretary
West Bengal Pollution Control Board
10 A, Block-LA, Sector-1ll
Bidhannagar, Kolkata-7001 06,
Email: net.wbpcb«wb@bangla.gov.in

RE: Letter of Protest under Article 19 of the Indian Constitution

Honourable Sir,

| am a law-abiding citizen of India and | am putting pen to paper to bring to your kind
notice the following, on the request of the inhabitants of Eastern Coalfields, with the
hope that it will meet kind consideration at your end: :

1. Areas:
A Bahula, Domahani of Barabani, Jamuria’s Indrabhumi and Jamuria’s

Anandanagar. Y
B. Haripur village of Eastern Coalfield’s Pandaveswar area a pond named Gosaitala

pond, admeasuring 15 bighas

Page 1 of 3
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ponds and wells, sudden disappearance of fish from water bodies and landslides
taking place in your collieries, especially in abandoned collieries.

4. In Haripur village of Eastern Coalfield’s Pandaveswar area a pond named
Gosaitala pond, admeasuring 15 bighas, has got dried up due to your

extraction of coals from underground and non-illing of underground and or
holes with sufficient sands/clay as per laws.

5 As a result, big holes are emerging in Haripur making the inhabitants
endangered species.

6 Moreover, due to the blasts carried out by you and your agent, for extracting
coals from underground, and non-filling up of the holes and underground with
sufficient sand and clay landslides are taking place and ponds are getting
dried and fish are disappearing and reduction in water level of waters in ponds
and wells are constantly taking place.

7. These incidents are hampering the pisciculture business of the inhabitants
and making their lives dangerous and they are facing acute water shortage.

8 Additionally, chances are high that Temples and houses of the residents may
fall like pack of cards and may get demolished/broken, due to landslides, and
this will lead to high casualties.

9. One of your subordinates in the rank of a director have surmised, before the
Press and Media, that before the nationalisation of ECL private owners of
coalfields used to extract coal from underground in violation of the law and as
a result holes have emerged through which water is entering.

10. But is a matter of great regret that you are committing the same blunder Dy
extracting coal like the private owng s 2R have not fixed the problem
afest

-

-P‘Sf Wy =

il So, under these unavoidable ;
public interest:

dmand the following in

Page20f 3
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A, Kindly fill the holes with sufficient sand and clay as laws ordains.

B. Kindly survey and mark the landslide prone areas by using latest technologies
and eradicate the menace of landslides.

C. Kindly rehabilitate the innocent inhabitants of landslide prone coalfields.

D. Kindly compensate them heavily as they have lost their livelinood in the form
of pisciculture business.

E. Kindly protect their Temples and houses. ‘

F. Kindly construct ponds and wells for the inhabitants and solve the problem of
water level reduction and water shortages.

G. Kindly use latest technologies and detect/determine the faults of coal mining
lands.

H. Kindly take necessary preventive measures to safeguard the lives, Temples,

water bodies and properties of the inhabitants.

l. Kindly make an assumption with regard to the loss, especially of lives,
Temples, lands, ponds, wells, fish and other properties, that are taking place due to
the blasts carried out by you and your agent.

J. Kindly mitigate the fear from the hearts of the innocent people living in landslide
prone areas. '

K Immediately form a committee to identify the holes/gaps which have emerged and
which have not been filled with sands and to implement the work of filling up of
gapsf/holes and to construct housesftoilets after filling up of those gaps/holes.

L. Find out and mark the landslide prone areas and install sign boards to make
people aware and alert.

M. Form a committee to enquire whether holes/gaps which have emerged in
abandoned collieries have been filled up with sands or not and to implement the
work of filling up of those gaps/holes with sands.

12. | shall be indebted to you if you kindly consider my humble letter and fulfil my
demands within 7 days.

Thanking you

€a-City (3. 4M’ T
Ry 0y AL )
Eyp. s :'-"-3’? Cuit
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To

The First Appellate Authority

Eastern Coalfields Limited

Sanctoria, Post: Dishergarh, Dist.: West Bardhaman

W.B., PIN - 713333
Sub: An appeal under Section 19 of RTI Act, 2005.

Ref: My application for information under RTI Act, 2005 dated 11/03/2024
addressed to CPIO and Chief Manager {Personnel) of ECL

Sir,
|, the undersigned, do hereby submit an appeal application with the following details: -

1. Officer Name, designation & address of CPIO against whom the appeal is preferred-
CPIO, ECL & Chief Manager (Personnel), ECL.

2. Brief facts leading to appeal: The -CPIO, ECL & Chief Manager (Personnel), ECL has
intentionally infringed my Right to Information as guaranteed to me by Article 19(1)(a) of the
Indian Constitution and the Right to Information Act, 20C5 by denying me the requisite
Information humbly sought in larger public interests by giving me misleading information. My
application do not violate Section 8 of the RTI Act, 2005. | have filed the RTI application
seeking information on landslides taking place on all ECL areas not just on Pandaveswar
Area. But it is a matter of great regret that he has intentionally wrongly advised me to file an
RTI application with the office of the Chief Manager of Pandaveswar area. RTI act do not
allow such filing of applications apart from before CPIO. Moreover my RTI Application falls
under the jurisdiction of the aforementioned CPIO. He has violated RTI Act, 2005.

3. Prayer / Relief sought:

A. CPIO. ECL & Chief Manager (Personnel), ECL be kindly directed/ordered to provide me
the requisite Information within 7 days after receiving my First Appeal.

B. CPIO, ECL & Chief Manager (Personnel), ECL be kindly directed to pay the appellant
Rs.25 thousand out of his own salary as com ; ithin one month.

4 \erification by the appellant: | attest this application is true and

correct to my knowledge. /

Page 1 0f 2
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& Social Activist

Mob no : 7797545055

Email: msubrata939@ grnail.com

Home address : R/ IIl/ 81, Bidhan Nagar
housing colony, Durgapur . Dist : Paschim
Bardhaman Pin : 713206

5. . Index of documents in support of appeal:

(a) Photocopy of original application with self-attestation.

(b) Photocapy of the criginal applications with self-attestation filed before the CPIOQ, ECL

(c) Photocopy of the reply of CPIO, ECL

(d) Post Office acknowledgement of Registration / Speed Post.

(e) Photocop& of money receipt/RTI fee paid in the form of 10 rupees IPO.

Thanking you

Page 2 of 2
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To

The Central Public Information Officer

Office of the Joint Chief Controller of Explosives, East Circle
8, Explanade East, 1st Floor,

Kolkata-(West Bengal) -700069

RE: Request for Information under Section 6(1) of the Right to Information Act,
2005

Sir/Madam,
| am a law-abiding citizen of India and | wish to seek the following information in
larger public interests:

1. A. Are the explosives used by ECL for carrying out necessary blasts for coal
mining authaorised by Joint Chief Controller o1 Lxplosives, cast Circle? Kindly provide -
me a certified copy of the Report.

B. Are the suppliers of explosives to ECL authorised by Joint Chief Controller of
Explosives, East Circle? Kindly provide me a certified copy of the record containing
the list of the names of the suppliers.

C. If the explosives used by ECL for‘carrying out necessary blasts for coal mining
are not authorised by Joint Chief Contraiic .~ Explosit &3, Ezst Circle then what
action has been taken by him against ECL?

D. If the suppliers of the explosives used by ECL for carrying out necessary blasts
for coal mining are not authorised by Joint Chief Controller of Explosives, East Circle
then what action has been taken by him against ECL and its explosives suppliers?

E Has ECL till date mandatorily informed about the landslides taking place in its
collieries, due to carrying out blasts by usir~ above said explosives, to the Joint
Chief Controller of Explosives, East Circle under Sectivn 8 of the Explosives Act,
18847 If yes then kindly provide me a certifie Sopy-

Page 1 0f 2
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housing colony, Durgapur . Dist : Paschim
Bardhaman Pin : 713206
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2. My unpretentious questions do not violate Section 8 of the RTI Act, 2005. | have
aid the requisite RTI fee of Rs. 10 IPO. | shall be indebted to you if you kindly

provide me the requisite information at the earliest.

Thanking you
Yours sincerely

Sobrol S 12

(Sﬂﬁrata Mallick

Name.p,

e.P4 D

iy [ A "4 ea
3| R ko, Cacagy
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Mob no : 7797545055

T 8ef MNNe ¢
A Bp ake on i qu‘h d) i mb
Wi SR FEL AR Email: msubrata339@ gmail.com
Home address : R/ I/ 81, Bidhan Nagar
Soclal Actlvist housing colony, Durgapur . Dist : Paschim

Bardhaman Pin : 713206

The State Public Information Officer ,
Office of the District Magistrate, ADDA Adrinistrative Building
Kanyapur, P.O.: Ramkrishna Mission, Oppusite DAV Fublic School

- Pincode: 713305

RE: Request for Information under Section 6(1) of the Right to Information Act,
2005

Sir/Madam,
I am a law-abiding citizen of India and | wish to seek the following information in

larger public interests:

1. A. Has District Magistrate, Paschim Bardhaman enquired till date on the
landslides taking place in collieries of ECL, under Section 9 of the Explosives Act,
1884, due to the carrying out of blast for coal mining by using explosives by ECL? If
yes then kindly provide me a certified copy of the Enquiry Report.

B. Has District Magistrate, Paschim Bardhaman enquired till date on the landslides
taking place in collieries of ECL and the loss of lives and properties taking place,

dripping of water level and water shortages, under Section 9A of the Explosives Act,

1884, due to the carrying out of blast for coc! ~*ning by 11sing explosives by ECL? If

yes then kindly provide me a certified copy of ine Enquiry Report.

2. My unpretentious questions do not violate Section 8 of the RTI Act, 2005. | have
paid the requisite RTI fee of Rs. 10 Court Fee Stamp. | shall be indebted to you if

you kindly provide me the requisite information at the earliest.

Tharking you

Page1of1l
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To
The Central Public Information Officer

EASTERN COALFIELDS LIMITED,
Sanctoria, Post: Dishergarh, Dist.: West Bardhaman

W.B., PIN - 713 333
Tel: 0341-2520052-53, 2520414 Fax: 0341-2623574

Gram: EASTCOAL

RE: Request for Information under Section 6(1) of the Right to Information Act,

2005

Sir/Madam,
| am a law-abiding citizen of India and | wish to seek the following information in
larger public interests with regard to the below mentioned ECL areas which are

prone to landslides:
1. A. What kind of explosives are used by ECL for carrying out necessary blasts for

coal mining? Kindly provide me a certified copy of the record containing the list of the

names of the explosives.

B. Who are the suppliers of ex
the record containing the list of the names of the suppliers.
C. Has ECL till date mandatorily informed about the landslides taking place in its

collieries, due to carrying out blasts by using above said explosives, to the Chief
Controller of Explosives under Section 8 of the Explosives Act, 18847 If yes then
kindly provide me a certified copy of the reco...

D. Has ECL till date mandatorily informed about the landslides taking place in its
collieries, due to carrying out blasts by using above said explosives, to the nearest
Officer In Charge of the nearest Police Station under Section 8 of the Explosives Act,
18847 If yes then kindly provide me a certified copy of the record.

2. My unpretentious questions do not violate Section 8 of the RTI Act, 2005. | have
paid the requisite RTI fee of Rs. 10 IPO. | shall be indebted to you if you Kindly

provide me the requisite information at the earliest.
G
AADTA,

/

plosives to ECL? Kindly provide me a certified copy of

i\ng you
3\ Yours sincerely

D Sk

Name P,'Qra

PARANIY,
Ao iy gy, AL
3 S
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officer’s name.
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ELastern Coalfields Limited

(e fZam 5 v 3rguift)

(A Subsidiary of Coal India Limited)
(3 XD BT OF 39H)

KGL

i (A Govt. of India Undertaking)
|
4 . |
He] Al eHlqee AREN36/ 126/ 24 fatiep: 10.04.2024
ol dpio s \//{'/
o~ o /N cEl.L f\ Lﬂ cz_u\i; OUMLT,
o o e SR
Sri \frhitﬁ’ndhukhnn w;: :Q v‘W"?’C*u | i ol
ChMge(PYCPIO foral e
- ECLHQ Mih&g 4 T
o o
Sub:- Application under RTI Act 2005
Refi- Your letter No. FCLAHQ/RTVID-618/23-24/369 dated. 21/03/2024 .
e m.f zgf:r,
et Sit, I Y S

The above mentioned RTI Application was forwarded to General Manager Satgram-Sripur and Kenda
Area for providing pointwise desired information.

The pointwise reply received from the abova two areas are enclosed herawith for your kind perusal.

Thanking vou,

Goeneral Ma meﬂ‘?'lf
Eastern Coalficlds le]tcd

EEic mm‘if»rzrf Regd, Office

7 swatw [ Office of the Chiairman-cum-
W?:TT ﬁ?m‘ ! Safety D;'p'irtmcﬂt, ety B %
wshergarh,, TRT- oivaR THEE / Dist, -

"{?s}__ \gat - 713333

Y nd@cuatmd!a in
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POINTWISE REPLY OF RTI APPLICATION AS RECEIVED FROM
THE CONCERNED AREA

I. Area- Bahula Colliery under Kenda Area
2. (A ) and (B) - The ponds /abandoned collieries which has not been filled
up with sand/clay is located at Pure Jambad and Real Jambad of Bahula

Colliery

a). One part of the abandoned querry of Pure Jamabad and abandoned
querry of Real Jambad is used for domestie water supply to the nearest
colonies and neighbourers of Bahula Colliery.

The proposal for filling remanant part of unfilled pond of Pure Jambad of
Bahula Colliery has been framed and awaited for it's final approval , which

will be sorted shortly.
(C). No such areas under Bahula Collicry premises are landstide prone

areas.
(D). Not Applicable

(E). Not Applicable
(F). No Such areas geiting affecied.

(G) No such cases getting affected.
(H) No such blasting is carried out at present in the {easehold areas of

Bahula Colliery.
3.(A) No such areas under leasehold of Bahula Colliery
(B) No.
(C) Not Applicable.
(D) No such hlasung is carried out in open cast.
(E) No such losses in leasehold ol Bahula Colliery.

1. Area- Domahani of Barabani

1. Domhani of Baraboni is under Bhanora-Girmint group of mines but Jamuria’s ndeabhunti
and Jamuria's Anandanagar is not locited under the snid group of Mines.

P’

et

a) There are no any mines in the area nedr by Domhagi of Baraboni.
h} Hu shandomd mfﬁm- undu Bh.mom cmnﬂ e!‘ minea'has bach i‘ﬂ'iul uri

¢)
l‘)ﬁmhum arcit.
¢y Ne apy mines in ihe Domhani area. Howevar, | e OF
¢ hdfﬂﬂ]"'ur QL P has been "F)\,—H«?ii last \ear and i} 4 sh12 sesident
residing nearby Charanpur GCP is mind procegf - :
: .’ ' ; Naie-PARAMITA PAL
1 ; City g D"q’l Calculta
g} Nof Applicable as the Domani area does nat hqr Gy “hjj% r\f ‘ |
\CJ Dateof Exp 17.04.2027 i

F
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) Not Applicable as the Domani area does not have apy mines but the Charanpur oce
under Bhanora group giving facility 1o Faridpur village residents by supplying the water
by laying pipe line o feed ponds and for drinking water deep bore hole with
submersible pump instlled and similar arrngement extended to other near bye
villages.

g) No such temples have destroyved because of Blasung at Charanpur OCP as bigjh
precision delay(FD) is usedin dny 1o day blasting 1o control vibration

by Al environment friendly measures considered as par approved Scheme of Charanpur
ocP.

a) No such areas under Domhani of Baraboni.
b) No
¢) Not apphicable as there i1s no mines in Domhani of Buraboni.

d) The Blasting in the Charanpur is done with [ulf precision and safety and controlled
mufTle blasting is being followed.

¢} No Such losses in the lease hold of Bhanem group of Mines,

1. Area- Indrabhumi and Anandanagar

It is informed that no such area is there where mining aclivity is going on by the ECL
management under the lease hold Arca. Indrabhwni and Anandanagar is not traceable
under the jease hold Area of Ningah Group under Smgram-Sripur Area. Applicant
shauld provide complete information about the ptaces so that we shall able o furnish
suitable rephy under RTH Act 2003

1993
DA 0 e

Gemernl MﬁLng“crffSrn fety)

Fastern Conlfietds Limitad

é.‘-i;w"‘
o !

.
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ANWEAOR

Mob no : 77975450359

- ) ’FJ | Emall: msubrata939@ gmail.com
tome address : R/ N/ g1, Bldhan Nagar

viy AL VLALCAGR
Soclal Activist housing colany, Durgapur . Dis} ; Pnc"‘fn-wj
Bardhaman Pin : 7‘IJZQb .
Bl
F' (S%‘\/ ' & T}/ 9 '{7'/ af Date 7’8 ............... ﬁ(
To

The Central Public Information Officer
Office of the Joint Chief Controller of Explosives, East Circle

8, Explanade East, 1st Floor,
Kolkata-(West Bengal) -700069

RE: Request for Information under Section 6(1) of the Right to Information Act, 2005

Sir/Madam,
| am a law-abiding citizen of India and | wish to seek the following information in :
'

larger public interests:

1. A. Are the explosives used by ECL for carrying out necessary blasts for coal I
mining authorised by Joint Chief Controller of Explosives, East Circle? Kindly provide
me a certified copy of the Report.

B. Are the suppliers of explosives to ECL authorised by Joint Chief Controller of
Explosives, East Circle? Kindly provide me a certified copy of the record containing

the list of the names of the suppliers.

C. If the explosives used by ECL for carrying out necessary blasts for coal mining
are not authorised by Joint Chief Controller of Explosives, East Circle then what

action has been taken by him against ECL?

D. If the suppliers of the explosives used by ECL for carrying out necessary blasts
for coal mining are not authorised by Joint Chief Controller of Explosives, East Circle
then what action has been taken by him against ECL and its explosives suppliers?

E. Has ECL till date mandatorily informed about the landslides taking place in its
collieries, due to carrying out blasts by using above said explosives, to the Joint
Chief Controller of Explosives, East Circle under Section 8 of the Explosives Act,

18847 If yes then kindly provide me a certified copy of the report.
ZAT

F. If not then what action has been taken by hi
certified copy of the Action Taken Report.  //

Ne 2 PARAMITA PALY
Area-Cily e uart. Caicutta
Rayg. Mo - :

.
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Bt oo %ﬁ HM E “g — Mob no : 7797545055
&S’&J@u&ﬁﬂa @ . R = Email; msubratag839@ gmail.com
; Home address : R/ Ill/ 81, Bidhan Nagar

Social Activist housing colony, Durgapur . Dist: Paschim
Bardhaman Pin : 713206

o S| T2, T

.......................

2. My unpretentious questions do not violate Section 8 of the RT! Act, 2005. | have
paid the requisite RTI fee of Rs. 10 IPO. | shall be indebted to you if you kindly
provide me the requisite information at the earliest.

Thanking you
Yours sincerely

NIRRT
Q%v rata Mallick ?8}01@'?{'{’

¥ /s o PARAMITA PAL

Area-City Ciut€ ‘nui, Calcutta

e Reg No-1B%2022

i

\\ )\ Date of Exp-1105.2027
o \ X .
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WEST BENGAL FOLLUTION CON

(Department of Environ
PG Cell and AN

ment, Government 0

£ West Bengal)

Rlock / Space

A&T Cell, Mani Square, gth floor

8IT on Western Sidc,

164/1, Maniktala Main Road, Kolkata-700054
Ph.: 033-2202 3130 Wehsite: www.wbpch.gov.in

Complnin Docket No. PCB8963
Memo No.: PG/LD/03/2024

To

The Additional District Magistrate, DL & LRO

Paschim Bardhaman,

Office of the District Magistrate,
ADDA Administrative Building,
Kanyapur,PO- Ramkrishna Mission,
Opposite DAY Public School,

Pin- 713305.

Sub: Complaint regérding ponds being dried due to extr
Bahula, Domahani of Barabani, Jamuria's Indrabhumi and Anandanagar,

(West) Burdwan (Bardhaman).

Sir/Madam,

Enclosed please find herewith a complaint received by th
post against the respondent M/s. Eastern Coalfields locate
and Anandanagar, Haripur, Pandaveswar Area,

Haripur,

¢ State Board from Mr. Subrata
d at Bahula, Domahani of Barab

acting of coals from underground (as
Pandaveswar Arca, Dist- Paschim

Dist:Paschim (West) Burdwan (Bardhaman).

Dated: 02-05-2024

stated) located at

Mallick through letter by
ani, Jamuria's Indrabhumi

Tn view of the above, ] am directed to request your good office to look into the issue raised by the complainant Mr.

Subrata Mallick against the respondent M/s. Eastern Coalfields which needs to be duly addressed from your end and

if the complaint is found to be true & correct, an

undersigned at an early date.

Enclo: As Stated

MemoNo.j0 1 6 El(\ilLD/O?:/zO?.z}

/ ;
Copy forwarded for information to: -

\_}-Kr. Subrata Mallick, R8I, Bidhan Nagar Housing

(Bardhaman), Pin: 713206.

713302.

3 The Environmental Engineer & In- Charge, Asansol Regional Office, |
2ro0jout(RSTP), Dr. B.C Roy Road, P.O.- Dakshin Dhadi, P.S%(’

ya

Action Taken Report (AT

=

i/ tan2-PARAMITA B
oo weaGily Cisit
01031 Reg Ngos

L Caicults

Yours f:

R) may kindly be sent to ihe

fully,

]
=
B,

Sd/-

Senior Scientist and In-Charge
Public Grievance Cell

Dated:02-05-2024

Colony, Durgapur, Dist: Paschim (West) Burdwan

pur Satellite Township

. Paschim Bardhaman, Asanscl-

an
A IR
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rrai SR E—F |

i



e - (‘1\ —

L 2
gy vy s
N % T F
LN v = 3
\-‘.\"‘\;‘_. - 4
g PN

Goverument of West Bengal
Office of the District Mazgistrate & Cellector Paschim Bardhaman
Jedicisl Manshikhsns Secticn
Ezkxi&-_émpuehimbdn‘gmimm‘ Phone No- 0341-2970023

i i e B - nA [ o | =
MemoNo. D[ Trf 222k Date. 27 [4[w2Y
Ta,
<. Chie? Controller of Explosives,

East Circle, Kolksta,

Pelroleum & Explosives Safety Organ isation,
& Ssplanade East Kolkata-700053

Sub:- Transferred the petition under 8(3) of RT1 Act, 2005..
Ref: - Memo no. 430/PG CelVRTUADPC, date-05/06/2024 of the DCP(HQ) &
SPI0 Asansol Durgapur & 78/XVUGen/RTI78, dated-21/06/2024

o
Y

You are requesiad o provide the information regarcing Sl No. 1. A & B (As mentioned in original
RT! gpolicalon) to the sppficant Cireclly fo the extent pemmissible under the provision of RTl Act, 2005

L e . T
wih an intimaton o s office,

Sncio: -1. Original petition

Yours faithfully
- \:‘\ &‘FL' G‘LA .
&
g%‘;r-in-crxarge & SPI0
Judicial ManBktish A SSieER S
PaschimBadi@man = on
MemoNe.  B74[13) oMz y Date: 23-/6/202Y

O i

S

Copy fonwardad for information to

CAto the District Magistiate, Paschim Barghaman,

CA to the Addvons] District Magistrate {Gen), Paschim Bardhaman.

S Subrsts Mallick, Sodial Activist, Home address-RAI81, Bidhan Nagar Housing Colony,
Durgapur, DistPaschim Bardhamen, to coliact the report from the office of Jt. Chief Controller of
Explosives, Esst Cirdde, Kolkate, Petrolaum & Explosives Safety Organisation,8. Esplanade East,
Kolkats-700033, directly.
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Government of West Bengal
Ofice af the District Magistrate & Collector Paschin Burdhaman
dudielnd Munshikhnngn Section
Enil-Jmpaschimbdn@gmalil.com, Phone No- 03412970023

Meme No, A< fam / 109\ Date. 73,./0 5[7(: 2L

To
The Deputy Commiasioner of Polico (HQ), & sPIO,

Asansol-Durgapur Police Commisslonerate

Sub- Transforred the petition undaer 6(3) of RTI ACT, 2005
Rof- Momo no. 430/PG Coll/RTI/ADPC, dato-05/06/2024 of the DCP(HQ) & SPIO

Asansol Durgapur & T8/XI/Gen/RTI/78, dated-21/06/2024.

In Connection with the above caplioned subject and referred memo, you are requested to
provide the information to the applicant directly as polnt wise 1. C to K to the extent permission under the

pravision of RTI Act, 2005 with an intimalion to this office at the earliest,
Enclo:- As stated above

Yours faithfully
IM.
2L @ :

Officer-in-Charge & SPI
Judi&arﬁhﬁmg‘ %E;’%n
PRoWHBAFARL AR
Memo No. 3"]’5‘/{ (2) /JM/ 202y Date: 2'3—/06/’?_67-»'-1

Copy forwarded for information to:

C.A to the Additional District Magistrate (Gen), Paschim Bardhaman.
Sri Subrata Mallick, Social Activist, Home address-R/I1/81, Bidhan Nagar Housing Colony,
Durgapur, Dist.-Paschim Bardhaman, is requested to collect the desire report from The Deputy

Commissloner of Police (HQ), & SFIO, Asansol-Durgapur Police Commissionerate, directly.

I

Officer-In-Charge & SPIO

udiFoNTmhik Heas ikt sn
PaFchith| Bardiamydpan

8
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Name-PARARIITA PAL
#iea-City Cov our Caicuita
I G) Rag, No.-18% s

(.?/ Date of £ap -17 U6.2027
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Before the National Green Tribunal
Fastern Zone Beneh
DISTRICT PASCHIM BARDHAMAN
O.A. No. of 2024
Subrata Mallick Appellant
{Petitioner
-Versus-
Eastern Coalfields Limited & Ors, Respondent
{Opposite Party
Vakalatnama con behalf of A ‘kmkﬁ_‘

Know all men by these presents that by Vakalalnama, I/Wa appoint the Advocates noted below or

for filing the memorandum of appeal or petition

any cne of them my/our lawful Advocate or Advocales of enlering appearance

in the above matter for appearing conducting and arguing the same for depositing or withdrawing
any money in connecting therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and for putting in papers, petitions, etc. On my/our behalf for
filing, taking back any documents for withdrawing suits or appeals or petitions with permission to
institute fresh suit etc. For signing and filing petitions of compromise in connections with the said
matter and for taking copies of paper from the Record and I/'We further say that any act. Done by
my/our said Advocate or Advocates or by any one of them after accepting this Vakalatnama, shall
be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to Pay the said Advocates his or their fees as settled
and all others sums that may be necessary to carry out the requision of the Court and otherwise to
enable the said Advocates to conduct the Ccase properly. Failing which the said Advocates after
notice to me/us will be at liberty to withdraw from the further conducting the case.

Iy
%
IN WITNESS WHEREOF I/WE sign and execule this Vakalatnama on this the Aftlay of lday 2024,

Name of Advocate
AL Hha axctatra 3 MR, SAHEB BANERJEE
rrECetHed £ fpre 7 Advocate
didy Aabect oy Bar Association Room No.16
’ High Court, Calcutta
(b Pracora M :- 7044033616

. ‘,//;Igmalf-1981 saheb@gmail.com
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DISTRICT: PASCHIM BARDHAMARMN

HEFORE THE NATIONAL GREEN
TRIBUNAL
EASTERN ZONE BENCH,
KOLKATA, WEST SENGAL
FINANCE CENT.E, 3%° FLOOR,
NEW TOWN

O A. No. of 2024,

-And-
In the matter of:
An application under Secticn 14,
18(2)(¢) of the National Green
Tribunal Act, 2010 and Rule & of
the National Green Tribunal
(Practice and Procedure) Rule,
2011;

-And- ¥
Sri Subrata Mallick

-Versus-

Eastern Coalficlds Limited & Ors.
.... Respondents

ORIGINAI: APPLICATION

SAHEB BANERJEE
ADVOCATE
Bar Association, Room No.16,
High Court Calcutta,
(M)7044033616
Email-1981saheb@gmail.com

B - 5 Skt Py G T/t ety Butomes mmitr® o (86T b

Scanned with AnyScanner



